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O R D E R 

04.09.2019   Having heard learned counsel for the Appellant and being 

satisfied with the grounds, the delay of 9 days in preferring the appeal is 

condoned.  

 I.A. No. 2397 of 2019 stands disposed of. 

 On the next date, learned counsel for the Appellant will address the case 

on merit. 

 Post the case ‘for Admission (Fresh Case)’ on 6th September, 2019.  

 

[Justice S.J. Mukhopadhaya] 
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